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CENTR AL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENGH
T__HIS, . 4‘. - -‘:}i » DA_Y Ll DEQEE’B—-—‘E:}_’ JL994

HON. MR, SUSTICE B.C. SAKSENA, V.C
HON, MR, K. MUTHUKUMAR, MEMBER(a)

1.

1.

2.

1.

1.

2.

Original aApplication No, 384 of 1994

Suresh Kumar,s/o Ram Lal
r/o S.C. Road, Alrport
Gate, Izainagar, Bareilly,

Shri Hemraj, s/o Bylaki Ham,
r/o village kunwa Tanda,
Bareilly, eeee APplicantis

Versus

Union of India, throuch
Secretary, Indian Council
0f Agricultural Research,
New Delhi,

Director, Indian Veterinary
Research Institute (IVRI),
Izat Nagar, Bareill A se+s Respondents

ALUN G WITH

Original application No. 383 of 1994

Harish Chandra, aged about
27 years, s/o Pooran Lal,
r/o Railway Hospital Celony,

Izatqa?ar, H. Ne. 5/133,
Bareilly, eoe. Applicant

Versus

Unlon of India, throucgh
Secretary Indian Council of
Agricultural Research,

New Delhi,

Director, Indian Veterinary

Research Institute (IWRI),
Izatnagar, Bareilly,

oe s o .. RE Sponden ts
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2.

1o

20

2

3.

4o
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Original gpplication No, 697 of 1994

Prem Singh |
S/o ayodhya Prasad, - %
r/o village Ram Nagar Paschimi
Gautia, Post Office Rohelkhand
University, Distt, Bareilly,

Suraj Pal

68/0 Ram Chandra,

r/o village Ram Nagar

Faschimi Gautia, ‘ ]
Post Office Rohelkhand University,
Dist, Bareilly.

eeoss Applicants

Versus ié
Union of India
throuch Secretary
Indian Council of Agricultural
Research, New Delhi,

Director,

Indian Veterinary Research Institute, -

(IVRI)1 Izatnagar, Y
y

Bareil o O 0 e e 9 RQSPODﬂEn'tS

2
Oricinal Application No,506 of 1994

Daya Ram, aged about 25 years
son of Sunder Llal, r/o village
Naugawa Ghatempur, post ang

Teh, Bareilly, pistt, Bareilly

Ram Das, aged about 25 years,
s/o Prasadl Lal, r/o village
Ram Nagar, P,O. University,
Dist. Bareilly

Chetram aged about 22 years, EE A
s/o Khyali Ram, village

Kunwa Dauda post Balipur

Dist, Bareilly, ’ :

Mohan Lal, agéd about 24 years,
son of Khyall Ram, vil}age Kunwa

Dauda post, Balipur, pist,
Bareilly,

Krishna Kumar ageéd about 22 years,
s/o Kundan Lai, r/o Mhalla Ram
Nagar, Post, University Bareilly,
Dist, Bareilly,

csee APPlicants

Versus
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24
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3.

1.
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1.

1.
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Union of India,

through Secretaery Indian Coyncil
0f Agricultural Research, New

Director,

Indian Veterinary Research Institute
(IVRI)

Izatnagar,

Bareilly,

oo o000 E_iespondentb

Original application No., 528 cf 1904

Bhawan Prakash,

27 years, s/o Shri Sunder Lzl
r/e vill, Naugawan,
Chatampur, Post Madhauli,

Mahendra Fal,

20 years, s/o Nand Ram,

r/o Kalara, post, Naharpura,
Dist, Barellly,

Ram Bharcse, o0 years,

S/o Netram, I/0 Ram Nagar
Post University

Dist, Bareilly.’

*eose Applicants

Versus

Jnion of India,
through Secretary, Ministry
of Agflcultura, New Delhi,

Director

Indian Vbterinary Research
Institute(IvHI)

Izatnacar,

Bareilly,

°es+.. Respondentc
Oricinal Acplication No, 53¢ of Joog

Shy am Singh,

éged about 2 years,

/0 Ram Bharosa Lal,

r/o village & Post Saral Talfi,

Dist, Bareilly, cveee Aprlicant

Union of India,
through Secretary

dian Council of Adricy ltura)
Research, New Delhi,
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e
1.N
L1
-

2. Directlor,
Incdien Veter:l.nary Research Institute

IVRI) ~N

i : _;atna%ér,
b Bareil -

Respondents

(7 Original Apj lication No, 577 of 1994

§

) s Hyrveer Singh

; son of Sri Ram Bharosey Lal

. resident of village and post

) Sarai Talli, Dictrict Bareilly.

0ce o0 Jcn,ppliCEnt

5 Versus ﬁ%
1o Union of Indis,
. through Secretary
| 'Indian Council of Agricultural
- Research, New Delhi,
4 A
o :
B i 20 Director, <
Indisn Veteri inary Research Institute
B (1VR1), Izatnagar,
i Bareilly.
:i esse. Respondents
ﬁ (8) Original Application No, 362 of 1994
r; | 1. Daya Hem,
5 1 s/o0 Banshi Lal,
3 3 R/D vill, Kunwa Daunde,
i1 Distt. Barel'lly.
1 o8 Dorilal,
! 3 s/o Nathu Lal,
i? 4 r/o vill, Kunv.a Daunda 4
3 i3 Post, Balipur,
= Dist, Bareilly,
>
36 8 ocvee Applicants
i 3
i : By advocate Shri Shesh Kumar,
Versus
1. Union of Indie,
through Secretary
' Indiah Council of Agricultural
! Research, New Delhi
1 \
| E)?ﬁ\ DS
i
.
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(9)

(1C)

Director,

dndian Veterinary Research
Instityte, (IVRI), Izatnagar,
Bareilly, :

ceee ReSpondents

By Advbcatesshri Rakesh Tewari

ana Shri J,N, Tewari,

le

Lo

)

-]

1.

20

4,

Oricinal Application No, 882 of 1994

Tej Pal, son of Sri Prem

Raj, resident of Rocpapur

village, P.C, Bhadsar, Distt,

Barei?ly.‘ cose APplicant

Versus

Union of Indis, through its
Secretary, Ministry of
Agriculture, New Delhi,

Indian Veterinary Research
Institute, Izatnacar, Bareilly
through its General Manager.

The Central aAviation Rese arch
Institute, Izatnacar, Bareilly
through its General Manager

e 0w Re Smndents

Oricinal aApplication No, 88C of 1994

Mahesh Babu son of Ram Bharosey,
resident of village Manda, Tehsil
and Distt. Boreilly,

Cokaran Lal, son of Shri Kishan
Lal, resident of village Kidauna,

‘Tehsil amla, pistrict Bareilly,

Raja fiam son of Jalim Singh,
resident of Mohalla Bankey
Chhawani, Distt, Bareilly,

Jagdish Prasad, son of sri Fagir Chand

resident of Cheviel Nudia, Tehsil
and Fost office Bareilly,

\
| QEJL' Y +1¢)
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Gopal Ram, son of Shri Bhawan
Ram, c/o A-869 Rajendre Ngagar
P,0, Izatnagar, Distt, Barelliyo

Nathoo Lal son of India Lal _ .
resicent of village Chawac fehsil anad
Post office, Bareilly,

}am Kumar, son of Sri Devi Lal,
resident of Mohalla Bagh ahmad All,
llistrict Bareilly,

Munish Bgbu son of Sri Bahoranlal
resident of village hejupur Pcs<

Rejupur, Distt. Bareilly,

Kslloo son of Sri Patras resident
of village Kareli, Distt,
Bareilly, -

Dinesh son of Ram Charenlzl,
resident of Badrai, P,0, Sardar Nagar,
Tehsil arla, Bareilly,

Ramesh Chand Pandey, son of
Miuk ot Behari Lal Pandey,
resident of village Dhania,
P,C, Chathia, Tehsil EBahari,
Distt., Bareilly,

3

e.<. applicants :

Versus

The Union of India, through
1ts Secretary, Ministry o
Acriculture, New Delhi,

The Indian Veterinary Research
Institute, lzatnagar, Bareilly [
through its General Mznager |

«o . nEspondents

Oricinal pApplication No. 881 of 1994 )

Bhagwan Das, son of Sri Kam Swaroop
resident of village Umaisia Saiepur
District Bareilly

o000 Appli(:-ﬂnt

Versus

Unicn of India through

Secretary, Ministry of Agriculture
New De 1hi . e

thp oo o P7

»
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: ) Indian Veterinary Research
- Institute, Izstnagar, Bareilly,
: through its General Mznhager,

. | _ «esesospondents =
l | (12) Orioinal Arplication No, 879 of jcca

1o Prakesh Chandra
son of Sri Ram Das Yadav,
Class IV employee, Indian
Veterinary Research Institute,
1zatnagar, Bareilly,

ol il gl 5

2 Sanjeev Kumar, son of Sri Braj
Nancen Lal, resident of mohalla
llirehistola, P.C., ailab Nacar,
District Bareilly,

3o Ganga Prasad, son of Sri Kanhalzl,
resident of village Ram Magan,
Pacchhim Caunlia, Post University,
Dastt, Bareilly,

4, am P3l son of Sri Ganga Frasad,
, Clsss-1V employee, Indian Veterinary
S Research Institute, Izatnacer,
Eereilly,

Se Prem Shenker Mauriya, son of
rl Ram Prasad resident of village
Ram Nagar Pachchimi Gauntia, P,C,
University, Distt, Bareilly,

4 0 0 ..Q}Dylical"l‘ts
Versus

1. Union of India through its secre-

tary, Ninis try of Agriculture “ |
Neyw Delhi, |

N 20 The Indian Veterinery Research
Institute, 1zatnagar) Bareilly
through its General Manager

*+e. Respondents

|

{

(13) Original Application No, 495 of 1904 iw
LAk NMahe sh, son of Dwariksa Prasad j!
il

|

24 suresh Chand, son of Ramesh i

\

E[?ﬂ\l' ...;;a
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iR B2
3. Dinesh Chand, son of Bhopati Ram
4, ~ Jaswant Kumar, son of lLaturilal ’
W 5,  Babu Lal, scn of Chottey Lal _'E}"

6. Raju, son of Roshan Lal

7 Mahesh, son of Nibbu Lal

8o Lally Singh, son cf Malley Ram

Q. Rame sh Chand, son of Ram Swarug,

C/o Indian Veterilnary Re search
Institute, Izatnagar, District
Bareilly. n:
: I
vooe APplicants
Bv advocates Sri K,C. Singh
and Sri Dhananjay Singh
Versus
-

le The Union of India, through its o
Secretary Agriculture NMinlstry
Of India.

2 The Indian Veterinary Research Institule,
Izatnagar, Bareilly through its General
lianager. :

3% Office p-in-cherge, Indian Veterinary
Research Institute, Izatnager,

BarEillY-

ee o« Respondents

ﬁx_ﬁdbocates sri Rakesh Tewari

and Sri J,N. Tewari, = ]

(14) Original Application No. 1612 of 1993

1. Om FPrakash, son of Shri Lzlji
Prasad, r/o village-Nevada,
Imamabad, Post-Cryoladiya,
district Bareilly,
oses APplicent

Versus

s Union of India through
Secretary Indian Council of
ricultural Research, Ministry
of Agriculture, Government of
India, Krishi Bhawan, New De lhil.,

\Qﬁév o p%
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(15)

1.

2e

e

L
.
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3.

(16)
l.

2e

3.

Origingl Application No, 1584 of 1993

L1}
L ¥ ]
0
.

Director, Indian Veterinary
Resecarch Institute, Izatnagar,
Bal‘Ei lly -

co oo Resmndents

Shri Ramesh Chandra Maurya, s/o
Netram, r/o village Choti Vihar
Post- izatnagar, District Bareiily.

Yusuf Khan, s/o Shri Munshi Rhan
R/o village Gaunlia Deda-peer, Post
Haiderpur, District Cgazreilly,

shri Chatrapal, s/o Netram, R/o0
village Choti Vihar Post-Dedapeer
District Bareilly,

Mustar Khan, sﬁo Mahboob Khan
R/o village Kohani, Post Kesarpur,
District Bareilly.

o 000 mplican ts
Versus

Union of India through Secretar
Indian Council cf Agricultursl
Research, Ministry of Agriculture
Government of India, Krishi Bhawan,
New De lhi,

Yo

Director, Incian Veterinary Research
Institute Izatnagar, Bareilly,

ess0o REsponcents
Origilypl Application No, 883 of 1CG4

Virendra Kumar Maurya, son of
Sri Kesari Lal, resicent of
village Bihar Khurd, P.O,
Izatnagar, District Bareilly

Lalta Prasad, son of Sril Durca
Prasad, r/o village & P,O,
Sanekpur, District Bareilly,
Medan Lzl, son of Sri Mewa Lal,
resident of villege Budha, P.O,
Bilwa, District Bareilly,
eees Applicants

Versus

Qe

stee Pl
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2e
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Union of India, throuch the
Secretary, Indian Council of %
ﬁg*lcultural Research, New Delhi,

. -

The Director, =
Indian Veterinary Research
Institute, Izatnagar, Bareilly (U.P.)

o0 00 RESPOnden'ts

Qr_iqinal Applica'ticn No, 728 cf _;9_94

Krishan Pal, son of Covind Ram
working as casueél worker 1in .
Indian Veterinary Research Institute

Izatnagar, Bareilly, r/o Chhoti

Bihar Khurd Post Izotnauar, e

Bareilly, oess ADPlirn<
Ver sus

Union of India thrﬂugh the

Secretary 1.,C.A.R Krichi
Bhawan, New Delhi,

-5
Director, R
Indian Veterinary Research
Institute, lzatnagar, Bareilly

eeo. REspondents

Original application No, 725 cf 1994

¢hemchand, s/o Sri Netram
working as casual labour in I,V.R.I
Izatnagar Bareilly, r/o villege
Chhoti“Bihar Fost iza'tnagnr, Bareilly

eseo APplicant
Versus

Union of India through
Secretary, Indian Council of
Agrlcultural Re search
Krishi Bhawan, New Deihi.

Director,
Indlan Veterinary Research
Institute, Izatnagar, Bareilly,

Ceseo Re Smndent s

\
Qué" eesPLl
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Oricinal Application No, 885 of 1094

Mool Chand, s/o Durca Prasad
r/o village Rihar Khurd, P,CQ,
lzatnagar, District Bareilly,
working as casual labour in
I.,V.R.I, Izatnagar,

coo @ .Qpplican‘t
Versus
le Unicn of Inaia through the
Secretary, Indian Council of
Agricultural Research, New
Delhi,
2e Director _
Indien Veterinary He sserch
institute, Izatnager, Bareilly,
6o s o REEP'OndenJLE

Original application No., 885 of Joo4

Le Raja Ram, s/o Lalji{Jatav SC)
r/o village Newasa Imamabad P,U.
Kaladia, district Bareilly,

2, Jagdish Chaendra, s/o Lochan Lsl
(Jetav sC), r/c village Jafarpur
P,C. Bhajlpur, District Bareilly.

3. Acan Lal, s/o Chheda Lal(Jatav SC)
R/o village Milak alinagar P.O,
Maujlpur, district Bareilly,
4, Serwer Khan, s/o aAkbar Khan
R/o Tarai Gavtia P,0, Faridpur
Cistrict Baredlly,
osee Applicants

By Advocate Sri M,A. Sisdigui

Versus

le The Union of India theough the
Secretsry, Indian ouncil of Agri-
cultural 'RESGarch; Neyw: .Delhi.Jr

2% The Director,
Indian Veterinary nesearch Institute
Izatnagar, Bareilly, '

0 a8 9 Re Spondents

By advocetes Sri Rakesh Tewari

\ (- epL2

and Sri J,N, Tewari,
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(23)

Ll
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Original Application No, 717 of 19904

aam Aitar Maurya, s/o Pyare Lal 2

r/o villsce-Manehera, post office
BEhojipur, Distt., Bareilly,

e o AR ELCIANTE
Versus

Union of India throuch

Director General Indian Council
of Agricultura} Research, Krishi
Bhawan, New Delhi,

Director, Indian Veterinary

Rese agrch Institute, Izetnagar,

Eareilly, ®,
Vi

Prebhari Farm Adhikari, Indian

Veterinary Research Institute

izatnagar, Bereilly,

c00e Hespondents

Original aApplication No, 820 of 1994

Heri lal, s/o Puran Lal r/o

Gokulpur, post office Sahoda

Tehsil Meerganj, District

Bareilly, eoes APplicant

Versus

Union of India through Director
General, Indian Council of
Agricultural Research, Krishi
Bhawan, New Delhi,

Director, Indian Veterinary Reésearch
Instityte, Izatnagar, District
BFI Elll}” ®

Prabhari Adhikari(Farm), Indian
Veterinary Research Institute
Izatnagar, Bareilly,

e Responagent

Original Arplication No, 707 of 1694

Mool Chand, s/o Nathoo Lal .,., Applicant
r/o Jafarpur, Teahsil Sadar
District Bareilly,

s e Versus
nion oi lIndia through Director
General, Indian Council of :

Agricultural Research, Krishi
Bhawan, New Delhi, \\ \H
e

e —— L g i e ——_— = e - =

¥
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8 Algh s 5
2, Director Indian Veterinary Research

Institute, Izatnagar, Bareilly,

3e Prabhari Farm Adhikari, Indian
Veterinary Research Institute
Izatnagar, Bareilly,

eease RESpondEntS
(22 ) Original Application No, 467 of 1904

e Chet Ram, s/o Sri Summeri,
r/o village Doswal, post
Cffice Se%hal, District
Bareilly,

24 Hari Shanker s/o Shri Sheo Lal ‘
r/o village Umarsiaye, post Umarsiaya
District Bareilly,

o9 00 Applicantﬂ
Ver sus

1l Union of India through
Director General Indian
Council of Agricu ltural
Research, Krishi Bhawan,
New Lelhi,

24 Director, Indian Vécerinary
Research Institute, Izatnagar
Bareilly,

3. Prabhari Farm Adhikari, Indian

Veterinary Research Institute
Izatnsgar, Bareilly,

eses Respondents

(25) Qriginal Application No,908 of 1094

Rem Bhajan, son of Shri Budh
sen, r/o village Khalilpur
C.B. Ganj, District EarEiliy

By #dvocate sShri P.K, Kashyap esse ADplicant
Versus
il Union of India through aAgrigu-

lture Secretary, Minlistry of
Agriculture, Government of
India Krishi Bhawan, New Delhi,

\
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The Director!
Indian Veterinary Research Instity

i1e

(ISVLRT), 1zatnagar, Bereilly (U,P,)

243122,

Shri K.C, Srivastava
Technical Officer,
Engineering Section,

Indian Veterinary Research
InstituteiI.VrR.I) Izatnegar,
Barelilly (U,P.) 243122,

Incharge Instrumentation
Section, Indian Veterinary Researc

h

Institu%e(I.V.H.I), ilzatnagar, Bareilly

(U.P, )243122,

voeoec APspondents

By 4advocates sri Rakesh Tewari

and Sri JN, Tewari,

(26)

1.

20

le

20

3.

Oricinal application No,595 of 1994

Virendra Pal, son of sri Hukam
r/o village Chhoti Bihar post
office Izatnagar, Bareiliy.

Dayal Singh Bisth, son of

Sl Harak Singh, resident of
Shastri Nagar, House No, 20-aA
Post Izatnagar, Bareilly,

sees Applicants

Versus

Union of India, through Secretary

Indian Council of Rese arch Agriculture

The Dire ctor, Indian Veterinary

Research 1ns ltution, Izatn agar

The Farm Manager/Line stock Manager

Indian Veterinary Reseapch Institute

Izatnagar, Bareilly,

\ «v.+ Respondents

PR

see P15
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Oricinal Appli.ation Ne, 62 of j¢94

Lala Ram, ag:d about 22 v -ars
son of Late Shri Dambar Lal,
/o villag: Agrash, Post office
Agrach, District Bareilly,

oo N:‘pliféfl't
Versus

Unicn of India, throuch
Secretary, Indian Council of
Research Agriculture Research
New D&lhi-

The Director

Inglan Veterlnary Kesearch
Institution, Izatnagar, |

U.P., Bareilly, 1.
The Farm Manager (Horticulture ) ]
Farm Section, Indian Vete rinary |
Research Institute, Izatnacar

Bare il ].Yl'

«sco IRE€Spondents

Original Application No, 37¢ of 1994

Puttu Lal son of Megh Nath
Uman son of Maghan Lal

Omkar son of Chhotey Lzl

All residents of wvillage Paharganj,
Post Bihar Kalan, Izetnagar, |
Bareilly, |

®e 0o Applicantfs
Versus

Union of Indie, through
Secretary, (Indian Council of
Agricultural Research,

New De lhi,

The Indian Veterinary Research
Institute, Izatnagar), Bareilly

\
N

oo P16
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(29)

le

2

1.

Se

ss 16 s \

The Fasrm Manager (Farm Szction)
incian Veterinary Rescarch
Institute, Izatnagar, Barellly. P

+... Responoents

Oricinal ppglication Nc,245 of 16464

Hari Il _,dan son of Shri Badri
Lal, resident of villace CGeutle
Ram lagar, District Bareilly,

Site 1am, son of N%rain Das,
r/o village Wakar Nagar,

Sunderesi Post Collectorcanj, 7”23
B;}I‘Ell]ya

Suréj Pal son of Shri Lakhi
recident of village Wakar

Njgar Sundarasi, Fost Collector
Ganj, Bareilly,

Jamuna Prasad son of Shri Jwels -~y
Prasad, reeident of village/Post 2
office Barcen, District Bareilly,

Rajendra Pal son of Shri Hirs
Lal resident of village Dharupur
Post office Mohanpur Thirie
District Bareilly

Dhan Pal son of Shri Ram Chandra
resident of village Pgharganj
Post office Bihar Kala, E_reilly.

es o ﬁpplican is

Versus

Union of India, through Secretary
Indian Council of Agriculture
Research New De lhi,

The Director,
Indian Veterilnary Research Institution
Izatnagar, Bjreilly

The Farm Manager/Live Stock Manager
Indian Veterinary Research Insti-
tution, Izatnagar, Bareilly,

\ esoe Respondents

N |

os o P17
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(3C) Qriginsl Application No. 119 of 1994

ﬁ(; le Pratap Singh son of Sri Pooran , h.
' Lal o — : o :

2o Inder jeet son of Sri Jamunea

| 3 Fratap Singh son of Shri Ram ]
{ Praﬁad. H
al)l applicants are resident of |4

| villagc Ram Nagar West Gautia
¢ Post Of fice Unilversity Bgreilly

!
Al
District Bareilly, [

soes APFlicante :
< { Versus {
le Union of India through |

secretary, Indian Council of !.

Research Agriculture Research il

New Delhi, 1]

A 2 The Director
Indian Veterilnary Research Insti-
tution, Izatnagar 48, Barellly,

3e The Farm Mangger(Farm Saction)
Indian Veterinary Rescarch
Institute, Izatnagar, 48 Bareilly,

TS T
[ ——"

T
La RNt [ R | -

e0900o RE spondents !‘--

(31) Originel application No.64 of 1904

Jagan Lal son of Shri Ram

Frasad, resident of willage

Dhanuwa, Post Office Chathiya ]
o District Bareilly, at present it

C/o Daya Ram, village Raipur

C@a%dhuiy, Fost office Izatnagar

is .
District Bareilly, U,P, Seete ADDlicany

o i A —— -

RELITEES

<

Advocate Shri I,M, Kushwaha

Versus

1. Unlon of India through Secre tary
Ind}an Council of Research
Agriculture Research New Delhi

2 The Director
Indian Veterinary Research
Institute, Izatnagar e B
Bareilly,
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(3C) Original Application No, 119 of 1694 |
Lo Pratap Singh son of Sri Pooran |
Lal 3 2 -~ d
e Inderjeet son of Sri Jamuna
3 Fratap Singh son of Shri Ram ;i
Prasad, B

A —

all applicants are resident of

"
T ETE——

villagc Ram Nagar West Gautia
Fost Of fice University Bgreilly

District Bareilly, lj

eoes Avplicante

© : versus

lo Union of India through ;
Secretery, Indian Coancil of ’
Research Agriculture Research i
New Delhi, 1

A\ 2. The Director,
Indian Veterilnary Research Insti-
tutlon, Izatnagar 48, Bareilly,

3o The Farm Mangger(Farm Section)
Indian Veterinary Research
Institute, Izatnagar, 48 Bareilly,
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e,

«e90o REspondents

(31) Originel Application No.64 of 1294

1, A . R
- = .
g,

Jagan Lal son of Shri Ram
Prasad, resident of village
Dhanuwa, Post Office Chathiya
—~ District Bareilly, at present
C/o Daya Ram, village Raipur
Chauchury, Post office Izatnagar
District Bareilly, u,P, applicant
® ee @ "

By Advocate shri I,M, Kushwaha o
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 Ignmamy .

Versus

le Unlon of India through Secre tary
Ind}an Council of Research
Agriculture Research New Delhi

2 The Director
Indian Veterinary Research
Institute, Izatnagar, U.P,
Bareilly,

Qwo\’ ...pl8
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The Farp Manecger (Horticulture)
Farm Section, Indian Veterinary
Research Ipstitute, Izatnagaer
U.P. Bareilly,

A ; e s REspondents

By Advocates Shri Rakesh Teward

and Shri J.N, Tewari,

Le

2

3.

(32)

le

2

Original Application No, 1810 of 1992

Tata Rem son cof Sri Bala Ram
resident of village and Post
Of fice Tehiya, Bareilly,

ces o Applican th

Versus

Union of Indie,
Ministry of Agriculture,
through Secretary, New Delhi

The Director

Indian Veterinary Resecarch
Institute, Izatnagar,
Bareilly,

Sri A.K. Singh,
Assistant Administrative Officer,

Indlian Veterinary Research
Institute, lzstnagar, Bareilly,

oeee Responden‘ts
Original Application No., 1812 of 1662

Vijaipal son of Shri Ram Lal
Care of Shri Harshpal Singh
resident cf House No, 341/3,
Avas Vikas Rajendra Nager,
Bareilly,

oessAPplicant
Versus

Union of Indie,
Ministry of Agriculture
through Secretary, New De lhi

The Director
Indian Veterinary Research Insti-
tute, Izatnsgar, Bareilly,

Assistant Administrative
Of ficer, Indian Veterinary
Research Institute, \
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Izatnagar, Bareilly
soeo Respondents

Original application No. ©27 of 1694

Hari Om Lodhi s/o Shri Tikka- -

Ram, rcsident of village

WWakarnagsr Sundarasi, Post

Office C,BE.Ganj, District

Bareilly, e0eo Applicant

By Advocate Shri K,A., Msaril

1.

2e

3.

4.

Versus

Union of India through Secretary
jir'icultural Ministry, Government
of India, Krishi Bhawan, New Delhi,

The Director

Central Avian Research Institute
IVRA) Campus, Izatnager, P.O.
zatnagar, District Bar61ljyn

The Administrative Officer
Central Avian Research Incstitute
(IVRI) Campus, lzatneger, F.C,
Izatnegar, District Barellly.

The Of ficer-in-charge

Enalneerlno anc¢ Mzintenance Section
Central avisn Research institute

IVRI Campus, Izatnagar P,C. Izatnagar

District Bareilly,

eoe e RESPOHdentS

By sAdvocate Shri Rgkesh Tewari

and Shri J,N, Tewari,

ORDER (Reserved)

JUSTICE B,C. SAKSENA

esual labour

(for short I.v.,R.I,), Izat Nagar, Bareilly, The claim of

Thic bunch of cases have been tilnd by
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CleRsppiliicant iisithat they have worbedlin a5 JL e S

Over a long spell cf years, thouch for intermittent
periods and not continuously, They claim that they anﬁ%
entitled to fecularisation and also +o be paid wages
€qual Lo lhe emolumente which are paid to the regular
employee of the l.Vet.1, cince they sllege that they are
discharging similar nature of duties ang responsibilities

¢S the regular staff working on identical posts,

215 V.A. No. 384/94 ie being treiated as the
leading case ang since all the 0,4 brecadly involve the
=ame qQquestions of f{acts ang law, they are be ing dispi:Ed

°f by a common judgment, The comron jungment will cover |

all the U,4s,

3. Wie do not propose to indicate the facts of ||
g
@ach U,A but propose to deal with the questions of law®

drising Eroadly in all the cases,

P

4o we have heard the learned counsals for .}:;

the parties,
|

< The arplicants claim that they have haen

=Ngaged on daily wages and heve been ¢iven work from
time to time but no aprointment letter was issued in

support of +‘he working days of each of the applicant,

Rl N i g ol ey
- i T —~

They alleged that certificates have been issued and they 1
wWere produced at the time of hearing if ihe Tribunal

would require,

dacied 9.8,61, COpy of this has been fileg as Anne xure. -1

to the leading 0.A, This circular letter interaliQ,

e s i, “p
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provides thst casual labourers in Class 1V posts borne

on the regular Establishment which are required to be

filled by direct recruitment will be made subject tc certein

conditions enumerated therein, The—eonditions interalia,

are thet no casual labourer not registered with the Employ-

meni Exchancge should be sppointed to posts borne on the
regular esteblishment, the casual labourers appointed
throuch Employment Exchange and possessing experience g
mialmum O0f Z yeers service &s casual labourers in the

oifice/establishment to which they are sc appointed will

s
be eligible for appointment to posts on the regular establi—rf

shment in that otfice/establishment without any further
rdference to ths Employment Exchange, It was also provided
chat the casuel labourer who has put in étleast 240 deys of
service as casual laboueer (including broken period of
service ) during esch of tha 2 years 0f service will be
entitled to the benefit cf claases (b) and (c) of the said
U.M. For the purposes of absorption in régular establish-
ments, Casuel labourerslit vwas di;ectedjehould be allouwed

to deduct from their actual égé ¥ period spent by them as
casual labourers and if after deducting this period, they
dre within the maximum agé limitl they should ke consigered
€eliglble in respect of maximum agé., It was also provided
that the broken period of service which may be taken into
dccount for the purpcses of ageé relaxation for appointment
in regular establishment shoyld not be more than six months

at one stretch of such service,

7 The applicants also allegea that they are

discharging similar nature of duties by the regular employee .

\
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S In the counter affidavit, the details with |
regard to number of workine days of each of the dpplicants |
in the concerned 0.As have been shown throuch e chartg?'Tha ;

sald chart gﬁes to show that pone of the applicants has J4-

Put in 240 cays of continuouys service in two consecutive

yéars. The stand of the respondents is that for purposes ;

©f regulsrisetion of tihe casual labourers asnd which are ®adc! |

wo ||

belng implemented are contained in Office Mmorandum
dated 13.10U.83 issucd Ly the Ministry of Home Affeirs,

Depertment c¢f Personnel ang Administirative Heforms as

also & circular dated 2G,3.84 issued by the Indian CEuncil
©of Agricultural Research, copy of the same has been anne -
xed 'as Ca-1 and CA-2 to the counter affidavit in the
leading case.

-
e The responcents have slso annexed copy of
Circuler letter dated 19:9.90 issued by the Indian Council
Oof Agricultural Research. Through the said circular it
hes been indicated that since all the Institytes undar
which have large farms,- area, casual labourers are required
L0 be employad during season to do work of s€éasonel nature,
being requied it was stressed thet objective norms with

regard to the strength of lsbour PEI acre during crop

season be developed, It was also provided that employment
01 contiract labour as far as possible for the agricultural

farms of the Institutes may also be explored, Thesc dire-

ctlons were given by the Finance division of the Indian

Council of Agricultural Research. The respondents in their

counter have indicsted that the applicants ang similarly

other casual labourers were engaged from time to time to
do casual nature of duties, the casual labourers are thus
€ngagec {or specific work in specific period from time to

time and as and when the specific work for which they are

\Qbém, R p23
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engaged l1lec over their scrvices automatically come to an
end., The respondents have 2lso denied that the applicants

or other seasonal casual labourers discharge the same nature |

of work &nd responsibilities as are discharged by permanent
staffo It is alleged that the nature of work and cduties
of the two categories is different and therefore the clainm

..i..h'

for 'Equal pay for Equal work' is unfounded and untenable .

It has been indicated that none of the applicsnts are

wOrking against sny permanent posi nor there are vacancies
and the spplicants have slso nc’. qualified for rEQUlarisa;
tion in the light of the provis.cns cf the Cffice Memorandump §

and circular letier Annexure CA-1 and CA=2.

1C, In ihe rejoinder affidovit virtually the
e¢vermenis made in the U,A have been reiterated. On behalf
Oof the applicants it was urged that since they have worked

fcuﬂ%%ﬁ@@ intermittent period over - number of yeers, they

¢cre entitled to be considered for regulerisation, The

vatious Office Jemcrandame of *he Ministry of Home Affairs

filed as Annexure 1 to the U.A provides that casual labcurers
who have put in atleast 240 days of cervice as casual

labourers(including broken pericd of service )during each

Of the 2 years of service would be entitled to the benefit
Office

0f clauses(b) and (¢ ) of the saidégimorandume Cl.(b) &(c)

Frovices that casual labourers appointed throuch Employment

Exchange and possessing experience of 2 yéars service as

casual labourers in the office/establishment to which they
aré so appointad will pe eligible for eppointment to posts

°n the regular establishment in that office/establishment
without any further reference to the Emgleoyment Exchange,

In the facts of the present case, none of the applicants

qualify for appointment against the re

gulear post in the

Qvéb' o+ ep24




el il

T

.J._\
24 o \\m*wﬁ
JUffice /esteblishments c¢cf the responaentics,
oy :
L. The respondents in their counter effics¥et :

=

have referred to Annexure CA 1 and CAQJ%%SEJEhere is slicht

distinction in the provisions contained in the aforesaid

two orders viz the circuler letters of earlier date filed
cs Annexure 1 to the C,A. The difference lies in the fact

= B
|

t

<

by the former circulars 24C oeys continuous service

e
in 2 consecutlve yeers is provided whereas, though 24C

days 0f service is provided including broken perioa of
T\
service but the 2 years period is to be computed ecéering

to the said circuler from the dete of their registration

e e — i S T
a___mie

in therEmployment Exchange. The applicants do not qualify

. . !
for being considered for regulcrisstion under the provisions

-~ i
of Annexure CAlL and CA2 thet since none of them have Eﬁt | |
in 240 days of ccntinucus service in 2 consecutive ye ars.

=[]

12 It was next urged on behalf of the epplicant

e

thet the respondents have manouvered and have not permittied

A —

|
ény of the applicants to complete 24C days of continuous E

service in 2 consecutive years, This alleged action of the

[
!

respondents is stated to be arbitrary and capricious.

13, A similsar zh?ontent;an was considexed by a
Bench of which I was a Member, By the saild decisicon _which
#as rendered on 1£,12.94, 52 O.As grouped together have
been decided by a common judgment., The leading C.A wes
C.A, 1336 cf 1993 'Munna Lal and Ors Vs, Union of India &
Ors., We had held in the said decisién that on the ﬁaterial
On record we are in no pmosition tc¢ adjudicate the plea of
arbitrariness and discrimination, The same situatiion

obtains in these U,As alsc, The nature cf the appointment

¢f the applicants coes to show that it is as seasonal

Qzéb- : es s p25
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casual labourers, their engagement Was On seasonal basis

L0 cope up with the extra work load which arises for

intermittent period ang 95 S00n as the vork for the period

auiﬁmatically. The Tespondents have stateq that keeping
in view the work load and the exligencies they have taken
Cere to ensure that e€ngecement is made ;ng work is
Provided as far as POssible to the Casual labourers cn

the basis of number of days put in by thep,

14, At the Ber the legrned couynse] for the

Tespondents Cétegoriczlly stateq before us that the TeSpo=-

i

ndents are not engaging any fresh hands dS Ccasual labourers _f

énd has resolved not 10 engage any tresh hands til) after

with them frcp the initia) pP2ricd of inception of the
Instityte til] date,

W hiC h‘
15, In our decision in U.A;1336/93.' /vas alsc
X

by casual labourers of the I.V.R.I, and C.A.R,I,

held that ordinarily in céses of eppointments on daily

Wagé basis whether break in service Can be said to pe
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(ii) 1¢¢3 S.C 188'Union of India and Ors Vs,
Basant Lzl and Ors., "ﬁ$

(iii) 1991 S.C 1117 The Scheduled Caste and We;ker
Section Welfare Associ-tion and another Vs,
Stete of Karnataka.,

(iv) 1¢6C(2) U.P.L.B.E.C 1174 &nd also et pagel347.

17, By Whe first decision'U,F. Income Tax Department

(Supra), a writ petition under Art. 32 of the Constitution
wgs decided. By the said decision the Supreme Court diggct- l!.
ed the respcncents to prepare a scheme on retional basis for |
absorbing such employees who have been wofking continuously }
for more than one year.
18, In the second decision in Union of India and Qrs ‘
Vs, Ezsant Lal(Supra), it was held thet there was no mafgiial—1
to indicete that the respondents therein were employed on
project work. It was provided that on completing 12C days

they are entitled to get salary as t&mporary employees,

"""-""""; IWF = .

That decision was based on ithe provisions laid down in

Chapler XXIII of the Indien .tailways Establishment Manual.

e

No analogous provision has been pointed out to govern the

ccnditions of service of the applicants in the C.As under 1

decision, The said decision, therefcre, cannot be used.. r!

to any advantage by the aspplicants.
two
12, The last/decisions were cited to support the

submission that the respondents being instrumentalities

of the state,their action should be informed by reason end
resort to'hire and fire 'policy would be arbitrsry. Ve do

not think it necessary to analyse the various decisions
cited on behalf of the applicants,

\
Qﬁéh’ o+ P27
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20, On the Guestion of regulatisation as is

known, the Hon'ble Supreme Court has in the earliest
decisions had taken the view that the casual daily employees 
are entitled to be regularised after having put in six

months ef scrvice, In some later decisicns the service of
one yeer wes considered necessary for being regulerised. f
in some cother subsequent cecisions instecad of directing |
regularisation the authorities were required tc draw up 3
scheme for regularisation, The Hon'ble Supreme Court in
some later decisions took the view, the 3 years service
ignoring artificial break for short periods in the circum-
stances of those cases was held sufficient for regularisati-;
on and provided that the regularisation be made in phases

in accordance with the length c¢f s&rvice,

21 The Hon'ble Supreme Court in some other

ceses finding that the claim for equal wages at par with the |
regular employees and for regulerisation involved disputed
question of fact and needed investigstion remitted the

matter to some ncminated ccurt or Tribunel or expert body to |
examine the contentions raised in the petition bafore it as j
also the stand taken by the respondents on all issues after
providing full opportunity to the parties of hearing inclu-
ding leading of evidence oral and decumentary required state
Tribunal or body to make & report to the Registrar of the i3
Hon'ble Supreme Court within a time frame®, After the

receipt ;f such a report the Supreme Court considered the
recommendation and passed necessary orders, In this regerd,

reference may be made 10 the case of 'Bhé@ati Prasad Vs,

Delhi State Mineral Development Corporation?,

Q%ép, o« 28




22K Somz oth'r decisions on the question of
regulerisation deserve to be noted, s¢ince they are t?ﬁb

recent and subseguent decisions, In the case of 'Delhi

Development Horticultural Employses Union Vs. Dalhi Admini-
straiicn Delhi and Ors, r@ported in A.I.R 1992 S.C-79, a two
Judce Bench was pl&ted to make certain relevant Obse rvation,
it was cbserved in the said judgment ;-
" this country hzs so far not found
it feesible tc incorporate the righﬁ
to livelihood as a Fundamental righé;\
in the Constitution, This is beccaucse
the country has so far not attained the
capacity to guerentee it, and not because
it considers it eny the less Fundamen®f
to life, Advisedly, therefore, it heas
been placed in the Chapter of Directive
Principles, Art. 41 of which enjoins
upon the State to meke effective provisicn
for securing the same within the limit of
its economic cagccity and develcpment,
Thus even while giving direction to the
State to ensure the right to work the
Constitution mekers thought it prﬁdéht

not to do so without qualifying it,*

23, The other relevant chservation in the said
judgment is " for regularisation there must be regulsr
and permanent post or it must be established

thet slthough the work is of a regular or

\\ g
Q‘d” o+ P29
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permanent nature, the device of appointing and
keeping the workers on ad hoc or temporary posts

has been resorted to, to deny them the legitimate
.and legible benefit of permanent employee, In the
same jucgment, the Hor 'sle Supreme Court was pleased
t0 note an equally injuricus effect of indiscriminzte
regularssation it hss been noted:

! @@@iﬁinY of ihe agencies have stopped
undertaking casual or temporary works
though they are urgent and essquii%
for {ear that if those who have/empluyed
on such works are required to be continyed

fO0r24v or morc days h?ve to be absorbed as
regulzr employees zlihough the works are
time bcund and there is no need of the
workmen beyond the completion of the work
undertaken., The public intere€st sre thas
jeoparadised on both.counts, "

245 The other decision which needs to be noted

1s the decision in the case of State of Haryané and Lrs Vs,
Pizra Singh and Ors, A.L.R 1892 S.GC 2130, In the said case
in peragraph 23, the Supreme Court made the {ollowing
observation ;-

while civing any direction for regul a~
risetion of ad hoc, temporary, daily-nagers
€ic the court must act with due care and
cautlon, It must first sscertain the
relevant facts and must be cognizant of %
the severel situations and eventuaelities

that mey arise on account Cf such dire-

ctions, A practical and pragmetic view

\ Qﬂ‘}‘- o« P30

.
i B e ———

TR S S T W T —— T i T

Ny o

-
g -

G |

-



ss 30

has to be taken inasmuch as every such direction
not only tells upbn the public exchequer, but

s1so hes the effect of incrcasing the cadre

streng{h of a particular service, class or
category.™
25, In the said cese it was held that the
High court has acted ré&ther hastély bn directing wholesome
regularisation of all such persons who have put in one
year's service and that too unconditional. In paragraph
1C of the said decision, it was observed:- ;;g
" ordinarily speaking, the creation end
abolition of & post is a prerogative of
the executive., It is the executive again
thet lays down the conditions of service S
suhject ofcourse to a law made by the
appropriate legislature. This power to
prescribe the conditions of service can
ke exercised either by making the rules
undar the provisc to Art, 309 of the Consti-
tution or(in the absence of such rules) by
issuing rules/instructions and exercise of
its executive powers, The court comes into
picture only to ensure observance of Fundamental

right, statutory provisions, rules and other

instructions if any, governing the conditions

of service,"

26, Another decision of the Hon'ble Supreme

Court which needs to be noted is a decision by a three
Judge Bench in the State of Punjsb and another Vs.

Surendra Kumar and others reported in 1991 iv S.B.L.T(L)

163, The entire judgment of the High court reads thus:i-

\'Qmjw oo op3l
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" on the facts and clrcumstances of the

case, we are of the opinion thst the just

end fair order should be that the petitioners.

who have been appointed part-time basis should

be continued until the government makes regular

appoiniments on the recommendetions of the

Fublic Service Commission, M anwhile, the

petitioners will get their salary for the

period of vocation.® o
274 A perusal of the said decision/that
it was urged by the learned counssl for the respondents
therein that the order of the High court can b2 sustained
°n the basis that ths Suprem2 Court has issued directions
for sbsorption of the temporary or ad hoc Covi. sarvants
On permanent basis in Séveral cases, it was érgued be fore
the Supreme Court +hat if this could be done by the Supreme
Court without assigning ény £2ason, it should be Ope ned
0 the High court azs well to allow the vrit petition in
similar terms, The Supreme Court eXpressed its inability
Lo &sgree.It thereafter proceeded to point oyt *he distinct-
ion between the Jurisdiction of the High Court and the
distinction between the POwer conferred on the Supreme

court under Article 142, It was helg that Art, 142

€mpoviers the Supreme court to make such Orders as may be

' necessary;

"for doing complete justice in any case
OI matter pending before it." which
authoritg the High court does not enjoy,

It was Observed that :-

\ ¢ +sp32
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" the jurisdiction of the High court while

3

dealing with- a writ petition, is circum-

ﬁgfibea by t%e limitation ciscussed and
declared by the judicial decisions and it
cannot transgress the limits on the basis
@ef whims or subjective sense of justice

varying from Judge to Judge."

28, In Sendeep Kumgr Vs, St:ie of U.F., rcported
Q} in 1¢92 S.C 713, the Supreme Court held:-

; ". From the facts placed befors us, it appears
that the scheme under whicli the pstitioners
are working is of & very spacific natuie,

\ There is no permenent need for the work and
since it is & project for & particular purpcesz,

it wil)l not be possible to direct that the

petitioners may be regularised in service,™"

29, The Supreme ccurt again reitersted its

aforementioned view in 'Kernataka State Private Collece

Stop CGap lecturers reported in J.T. 1992(1) S.C 373.

3U, As noted hereilnsbove, one of the pleas racised
e on behalf of the applicants was that thz respondents have

not permitted the applicants tc complete the eligibility

leid down in Annexure CAL and CA2, The Supramas Couyrt in

'Plara Singh's case (Supra) has made a very relevant

Observation:-

" This is not a case, we must reliterate, whore

the Govt, has failaed to iake aﬁy step fer

regularisation of their ad hoc employaes

working over the yeers. Every few years they

[ have been issuing orders providing for
L B ip33
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regularisation, In such a case, there is
QTJ no occasion for the court to issue any dire- } §' 
| . . ' ctions for regularisation cf such-employees ~ T | 3
& more particularly when none of the conditions
prescribed in the said orders can be said to "
be either unreasonable, arbitrary or discri. -
minatory., The court cennot obviously help )
those who cannot get regularised under these

orders for their failure to satisfy the

G condition prescribed therein, Issuing gemeral

declaration cf indulgence is no part of our \'b
jurisdiction, JIn case'of such persons, we can
only observe that it is for the r95pec£ive i"T
Govts tc consider the feasibility of giving ;
them appropriete relief, particularly in | i.
cases whare persons have been continuing over |
“a long number of years, and were eligible and l'
qualified on their date of ad hoc appoihtment
and further whose record of service 1is sétisfa- ;
ctory." !.
3l. ~In the light of the discussiion hereinabove, :%
since we do not find that the provisions contained in

Annexuie CA 1 and CA2 can be said to be either unreasonsable, '

arbitrary or discriminstcry, the provisions of the said *

annexures must be allowed to govern the question of regula- _4

risation of the casual labourers of the Institutes in
| question including the applicants in these O.As,

3. A recent decision cited by the learned

| counsel for the respondents may also be noted. The said

decision is by the Apex court in 'Madhyamik Shiksha Parishad

Vs, Anil Kumar, reported in 1994 L.I.C 1197, A perusal of ;

| \ Q )
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the decision shows that ths respondents thereto had beeon
engaged in the yecar 1986 by the appellant for the work of
preparing certificstes to be icsued to the successful
Cendicates ¢l the examination conducted byp it, Ths :2spo-
~denils werc being paid kastly at the rate of Rse20/= fou
LOO cerrificates, There was a backlug of certificatec

L0 Le clearecd and Lhe respondznts were engeged to clear
that backlog on payment cf adequantum, The backlog géhing
bLeen cleared, the services of the respondents were not
eoncirued, the respondents fiied a writ petiticn and the
Hich court was pursuaded “he view that the respondenis were
Cssual workmen who had completed 24C days of work and My
Oither reascns held that discontinucnce of their services
weés not legal and they were entitled to reinstatement, The
Avex court held that the completion of 240 days of work does
not under the Industrial Dispmie Act import the right to
regularisstion, It mere ly imposes certain Pblication ugon
the employer st the time of terminetion of service, It
further held that it is nct epproprocte to import and apply
that snology in 2n extended or enlerg>rd form., In the sgaid
Case ithe Apex cowrt alsc held that since there was no '~
sanctionad post in existgnce 10 which the respondents could
be said to have b-en appeinted, the order for their :einstatg
ment could not be upheld, It was also he 1d that the
assignment was an ad hoc one which gnticipatedly spent
itself out and therefore, it was difficult to envisaege for
them the status of workmen on the anology of the provisions
0f the Industrial ULisputes act importing the incidents of

completion of 24C days work,
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33, Reference to the above decision is relevant
and meets the plea taken on behalf of the respondents that
on completion of 24¢ days the applicants are entitled to

regularisation, The respondents have very Clearly indicated

that the applicants were éngaged as seasonal casual labourers |-

on completition of their work for which they were engaged,
thelir services automatically came to an end. The respondents
have also denied that the dpplicants can be termsd as workmen

under the provisions of the Industrial Disputes Act, Since

NO sanctioned post 'is in existence, we think that it would noty:

Y be advisable to direct regulsrisation of the epplicants
against reguler posts, More $O, since admittedly, the
applicants on the basis of their number of days of working
0o not fulfil the eligibility for regularisation lays down
in Annexure CAl and-CAQ to the counter affidavit,

34, On a conspectus of the discyssion hereinabovE,
the O.As are devoid of merit, The pleas raised on behalf

of the applicants has been held by us to be untenable, The
O.As are accordingly dismised, The parties shall bear their

own costs. Such of the spplicants whose services came to

the O.A and since the O, As aré being dismissed, the interim

rder if any, stands vacated. Copy of this common judgment .

shall bglplaced on the file of each of the O.As which have

————

VR s

( Ko MUTHUKUMAR ) ( B.@. SAKSENA )

MEMBER(A )
Dated: Dec:..... 1594
/Uv/ |

RIS ' ¢ ¢ sty e
T :
1
L

S . . .




